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UPDATED REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF HON’BLE NATIONAL 

GREEN TRIBUNAL PASSED IN O.A 200 OF 2014 

IN RE:M.C. MEHTA VERSUS UNION OF INDIA & ORS. 

 

I. INTRODUCTION 

The environmentalist Mr. M.C. Mehta had filed a petition in the year 1985 titled M.C. Mehta 

vs. Union of India &Ors, Writ Petition No. 3727 of 1985. By this petition, he brought into 

sharp focus the problems arising from the unabated pollution in Ganga. This petition was 

directed against four industries which were located in Rishikesh, Haridwar and Dehradun, 

praying that the private respondent industries should be restricted to discharge their 

untreated/partially treated effluents into the water bodies. Moreover, the petition prayed 

that the industries must be directed to install/fix necessary equipments to contain and 

arrest the pollution and/or they should be directed to be shifted. The relief was intended 

towards prevention of pollution of river Ganga. Further, it was implored that the municipal 

sewage should be treated before it enters the river. Other reliefs generic in nature in 

relation to pollution of river Ganga and requiring the official respondents to take preventive 

measures were also made. 

Hon’ble Tribunal vide order dated 13.08.2020 in O.A 200/2014 gave certain directions  in 

continuation of order dated 18.12.2019 dealing with the review of progress of compliance 

of directions of this Tribunal dated 10.12.2015, 13.07.2017 and 6.8.2018 on the subject of 

preventing and remedying the pollution of river Ganga. The matter was earlier being 

considered by the Hon’ble Supreme Court since the year 1985, before being transferred to 

this Tribunal, in the year 2014 and 2017.  

II. LATEST COMPLIANCE STATUS IN O.A 200/2014 

The Tribunal had directed Oversight Committee to monitor the compliance of directions 

passed. In view of the same, the latest compliance status as per the information received 

vide meeting dated 27.01.2021 (for minutes of meeting refer Annexure VII)and reports 

received from the concerned departments and is as follows: 

 

S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

1. The State of 
UP may take 
steps for 
Remediating 
Chromium 
dump at Rania 
Kanpur, as 

UPSIDA Not Complied 
Tenders have been cancelled. 
A decision regarding easing the conditions of tender 
has been taken in the meeting held by Chief Secretary 
on 4.12.2020 (Refer Annexure-I). Suggestions are 
invited from experts from NEERI Nagpur and 4 IITs on 
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S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

directed 
earlier vide 
orders dated 
22.08.2019 
and 
15.11.2019 

the conditions for agencies/firms who will bid for the 
tender. A report from all the said institutions in this 
matter and accordingly tenders shall be floated afresh. 
EC of Rs.280 cr. imposed on 6 defaulter units 
DM, Kanpur has issued RC against the 6 defaulters. 
Chief Secretary, UP has directed him to transfer the RC 
to DM,Kanpur Nagar if the properties of defaulters are 
in Kanpur Nagar 

2. Vide order 
dated 
22.08.2019 
the Tribunal 
stated that 
timely 
completion 
of all 
projects 
relating to 
sewage 
treatment be 
ensured i.e. 
by 
31.06.2020 
in respect of 
ongoing 
projects and 
by 
31.12.2020 
in respect of 
work not yet 
started, 
failing which,  
compensatio
n has to be 
paid apart 
from action 
against the 
Erring 
officers. 
(After 
01.07.2020, 
direction for 
payment of 
environmenta
l 

U.P. Jal 
Nigam, 
Dept.of 
Urban 
Developmen
t, 
National 
Mission for 
Clean Ganga 
(NMCG) 

Partially Complied 
Status of Tapping of 86 Drains in Phase-I, Segment-B 
(Bijnor to Kanpur) and 215 Drains Phase-II (Kanpur to 
U.P. Border) as on 22.01.2021 is as follows: 
A. Status of 86 Drains in Phase-I, Segment-B (Bijnor 

to Kanpur)  

Do not require tapping 09 

Partially tapped 05 

Tapped  32 

Untapped 
To be tapped in project under 
construction- 26 
To be tapped in sanctioned 
project  -10 
To be tapped in project under 
preparation- 4 

40 
 

The revised timeline for tapping of these drains is as 
follows:  
1.          21- Drains by June,21 
2.          01- Drains by Jan,22 
3.          04- Drains by Mar,22) 

 
B. Status of 215 drains in Phase II 

Do not require tapping   14 

Partially tapped   01 

Tapped    82 

Untapped 
(i)   To be tapped in project 
 under construction         - 33 
(ii)  To be tapped in sanctioned             
project                              - 35 

(iii)To be tapped in project             
under preparation      - 05 

118 
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S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

compensation 
of Rs. 10 lakhs 
per month to 
CPCB for 
discharging 
untreated 
sewage in any 
drain 
connected to 
river Ganga or 
its tributaries 
and Rs. 10 
lakhs per 
month to 
CPCB per 
incomplete 
STP and its 
sewerage 
network will 
apply. 
Further with 
regard to the 
sectors where 
STP and 
Sewerage 
network 
works have 
not yet 
started, the 
States of UP, 
Jharkhand, 
Bihar and 
West Bengal 
have  
To pay an 
Environmenta
l 
Compensation 
of Rs. 10 lakhs 
per month 
after 
31.12.2020) 

 

The revised timeline for tapping of these drains is 
as follows:  

 (i)         22 Drains by Dec, 2020 
 (ii)        12 Drains by  Sep, 21 
(iii)        13 Drains by  Mar, 22 

Every effort is being taken to complete the projects as 
per scheduled timeline. (Refer Annexure II) 
 
Detailed list of drains compiled by UPPCB attached as 
Annexure VI. 
 
Urban Development Dept. has not complied the with 
the timeline for remediation of 120 drains.  
Till date, 158 drains are untapped and bioremediation 
has taken place only in Prayagraj,Kanpur and Varanasi 
as per the last available information.  
 

Further, as per information from CPCB, EC of Rs. 71.40 
crore imposed for the period July,2020 to 21.12.2020 
on untapped drains @ 10 lakh per month. 
On incomplete STP works (44 in no.), EC of Rs. 26.4 
crore is imposed for the period July 2020-Jan 
2021.(Refer Annexure III) 

4. Preventing 
discharge of 
industrial 
effluents in 
Ganga and its 

Dept. of 
Urban 
Developmen
t, 
U.P. Jal 

Partially Complied 
The State has 104 existing STPs out of which O & M of 
66 STPs are being taken up by UPJN. The status of 66 
STPs is as follows:- 
1. Operational – 62 STPs. 
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S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

tributaries/dr
ains by 
ensuring 
installation of 
proper 
functioning of 
ETPs/CETPs. 

Nigam 
 

2. Not-operational - 02 STPs ((at Banda, 4 MLD and 
Loni, 30 MLD) 

To make these STPs operational, the bids received for 
rehabilitation of these STPs have been approved by 
State Level Technical Committee (SLTC) in the 
meeting held on 02.11.2020. LOA for Loni STP has 
been issued to M/s VA Tech Wabag Limited on 
24.11.2020 and is likely to be completed by 
28.02.2021. LOA for Banda STP has been issued to 
M/s Verdhmanh Engineering Works Pvt., Delhi Ltd. on 
25.11.2020 and is likely to be completed by 
31.04.2021. (Refer Annexure II) 

Upgradation of CETPs approved by NMCG: 

 Mathura CETP of 6.5 MLD 

 Banthar 4.5 MLD 

 Site 2 of Unnao CETP of capacity 2.15 MLD 

 Jajmau Kanpur CETP 20 MLD (Dec,2021) 
 Stringent effluent norms notified for industrial 

activities in critically/severe polluted areas 
dated 27.02.2020 is being complied for setting 
up of new industries. 

 The Primary Effluent Treatment Plant outlet 
and inlet Effluent Quality standard for 3 CETPs 
of tannery sector have been notified on 
2.11.2019 and are being complied. 

 Inlet Effluent Quality Standards for 5 CETPs of 
textile sectors have been notified on 
7.12.2018. 

 Notification has been issued that all new 
molasses based distilleries including yeast 
manaufacturing units/expansion project in 
existing molasses based distilleries including 
yeast manufacturing units shall achieve zero 
liquid discharge (ZLD by concentrating and 
incinerating the spent wash in Slope Boiler on 
28.01.2020). 

 All GPI units have been directed to install 
OCEMS along with PTZ Camera with open 
access to UPPCB. 

 UPPCB has also set up a control room at 
headquarters at Lucknow where ETPs of the 
GPIs are monitored remotely. 

 As per the latest report 977 GPIs have installed 
and 122 GPIs have installed PTZ web camera 
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S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

also. 
 Regular monitoring of industries along with 

action against defaulter is being done time to 
time. 

According to UPPCB , there are total 105 STPs 
(Refer Annexure III). 

Operational STP 100 

STP achieving 
norms 

81 

STP not achieving 
norms 

19 

STP not in 
operation 

5 

STP under 
construction 

62 

 
Status of CETPs in the State: 
There are total 7 CETPs 

Operational CETP 7 

CETP achieving norms 6 

CETP not achieving norms 1 

CETP non-operational 0 
 

5. It was 
reported 
that in 
Jajmau 20 
MLD work 
has started. 
However, in 
Banther, STP 
is at 
sanctioning 
stage and at 
Unnao at 
project 
formulation 
stage. 
Compensatio
n in this 
regard to be 
calculated by 
CPCB. Details 
required 
with 

UPPCB/U.P 
Jal Nigam 

20 MLD CETP Jajmau 
 All the operational Tannery units have installed 

PETP. At present PETP treated effluent of 
tanneries goes to CETP of 36 MLD capacity (9 
MLD Tannery Effluent and 27 MLD Domestic 
Effluent), operated by UP Jal Nigam. This 
treated effluent is mixed with treated domestic 
effluent from STP installed at Jajmau CETP area 
and is discharged through irrigationchannel. 

 For Jajmau Tannery cluster, NMCG has 
approved 20 MLD CETP (dilution based) as per 
NGT direction worth Rs. 554 Crore. The 
proposal was consented by the tannery 
association and the Government ofU.P. 

 The SPV has committed to contribute Rs. 25 
crore and has proposed to bear the estimated 
cost of Rs. 137 Crore for modified PETP. Rest 
392 Crores will be borne  byNMCG. 

 SPV has allotted the work of construction of 
CETP to M/s VA Tech Wa Bag Ltd. after 
finalizing the tender and estimated time of 
completion is 24 months i.e. December 2021 
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S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

reference to 
the three 
STPs from 
UPPCB, 
U.P.Jal 
Nigam 
andNMCG 

15 MLD STP Village-Dakari, Pargana-Hadaha,Unnao 
 State board has issued Consent to Establish (CTE) 

to U.P. Jal Nigam, Unnao for 
installationof15MLDcapacitySBRtechnologybased
STPatVillage-Dakari, 
Pargana-Hadaha, Tehsil and District-Unnao under 
NamamiGangeProgramme. Presently STP is under 
construction and completion period of this STP is 
October, 2021 as information provided by U.P. Jal 
Nigam, Unnao. 

5 MLD STP Village-KatariPeeperkheda, Gangaghat, 
Shuklaganj Unnao 

 State board has issued Consent to Establish 
(CTE) to U.P. Jal Nigam, Unnao for installation of 5 
MLD capacity SBR technology based STP at 
Village-Katari-Peeperkheda, Gangaghat, 
Shuklaganj, Tehsil and District-Unnao under 
Namami Gange Programme. Presently 
construction work of STP is not started due to 
land dispute. Completion period of this STP is 
October, 2021 as information provided by U.P. Jal 
Nigam, Unnao. 

 

6. Utilization of 
treated 
sewage, use 
of sludge as 
a manure 
and septage 
management
. 

U.P Jal 
Nigam 

Partially Complied 
a) A project of Rs. 160 Crores has been sanctioned 

for covering all the 58 AMRUT towns in State 
with population more than 1 lakh. 

b) In the first stage the State has finalized tender 
for mechanized Faecal Sludge and Septage 
Treatment Plants in 6 cities.  

c) The 4 FSSTP shall be completed by 31.03.2021 
and remaining 02 by 31.09.2021. 

d) The State has set up Faecal Sludge and Septage 
Treatment Plant (FSSTP) in Jhansi and Unnao. 

e) For remaining 52 towns, tender has been 
finalized and LoA issued for 50 FSTP Plants and 
expected to be completed by 30.09.2021. 
Balance 02 FSTP plants are under tendering 
stage. 

f) The State has proposed to cover all the ULBs by 
year 2023. 

 

Name of City Nos. Status 
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S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

Jhansi, Unnao 2 Operational 

Loni, Lakhimpur, Raebareli, 
Modinagar, Aligarh, 
Shahjahapur, Ayodhya, 
Shamli, Baraut, Hapur, Khurja, 
Hathras, Amroha, Badaun, 
Farukhabad, Hardoi, Sitapur, 
Bahraich, Gonda , Jhansi, 
Latitpur, Banda, Fatehpur, 
Basti, Deoria, Saharanpur, 
Mathura, Rampur, 
Mujaffarnagar, Lucknow, 
Kanpur, Agra, Meerut, 
Varanasi, Prayagraj, 
Ghaziabad, Gorakhpur, 
Etawah, Firozabad, Mainpuri, 
Sultanpur, Bulandsahar, 
Faizabad, Moradabad, Pilibhit, 
Chandausi, Orai, Akbarpur, 
Maunath Bhanjan, Mirzapur, 
Balia, Ghazipur, Chunar 

54 Construction  

started 

Pt. Deen Dayal Upadhaya 
Nagar, Azamgarh, 
Shikohabad, Jaunpur 

4 Letter of Award  
issued. Work to  
start after  
availability of  
land. 

(Refer Annexure II) 
 The State’s policy for use of treated water is 

being notified. 
 Total sewage generation is around 5500 MLD 

(80 % of water used). The State has 104 STPs 
with installed capacity of 3200 MLD against 
which the capacity utilization is 2248 MLD (68 
%). 

 At present, nearly 410 MLD treated water is 
being used in agriculture. 

 State is planning to get the treated water 
utilized in thermal power plants. 

 The State has promulgated the Septage 
policy on 31.10.2019. 

 State Mission for Clean Ganga, UP has 
informed vide letter dated 7.12.2019 that the 
State is implementing projects of tertiary 
treatment and supply of treated water to 

7



S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

Indian Oil Corporatin Ltd., Mathura and Panki 
Power Plant in Kanpur. 

 The Faecal and Septage Treatment Plant 
projects have been implemented in Jhansi 
and Unnao. Its under implementation on 
Chunar. 
 

7. Demarcation 
of flood plain 
zones and 
preventing 
encroachme
nts  thereof 

Dept. of 
Irrigation, 
U.P 

Partially Complied 
(Work of setting up pillars initiated in Phase I on 
1.06.2020). 
 Notification for identification of flood plain 

zone in Segment B Phase I from Bijnore to 
Kanpur issued on 4.09.2020 and permanent 
construction as per notification will be 
removed by District Authority. Demarcation of 
flood plain zone has been started, work is in 
progress. 734 no.of pillars have been already 
constructed against total 15293 pillars. 

 For Phase II, identification of flood plain zone 
by Central Water Commission is under process. 

 For ecological flow, the notification dated 
9.10.2018 in river Ganga from Bhimgoda 
Barrage (Haridwar), Bijnore Barrage and 
Narora Barrage is being complied with. 
(Refer Annexure IV) 

 

8. Maintenance 
of e-flow 

Dept. of 
Irrigation, 
U.P 

Partially Complied 
e-flow maintained only in Ganga, study of e-flow being 
done by IIT Delhi, report was expected to be received 
in Dec,2020. The Committee has not received the 
report yet.  

9. Preventing 
dumping of 
solid and 
other waste 
in and 
around 
Ganga 

Dept. of 
Urban 
Development 

Partially Complied 
 With regard to Ganga towns, 21 ULBs have 

been declared and certified ODF status. 12 
ULBs given ODF++ status. All the ULBs doing 
door to door collection. 

 There are 697 wards in 21 ULBs with door to 
door collection of waste facility. 

 Total waste generation in 21 towns is 3275 TPD 
out of which the total capacity of mechanized 
processing of 2650 TPD i.e 81 % is established 
in 4 major towns i.e. Kanpur, Varanasi, 
Prayagraj and Kannauj. 

 Two plants of 140 TPD (Mirzapur-100TPD; 

8



S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

Ballia-40TPD) had been awarded for 
construction. Expected to be completed by 
March 2021. 

 In addition, three windrows based mechanized 
plants (Farrukhabad/Ghazipur/Gangaghat-total 
220 TPD) have been sanctioned and expected 
to be complete by March 2021. 

 This will enable mechanized processing plant 
capacity to be around 3010 TPD i.e.92 % 
against the total 3275 TPD. 

 Decentralised scientific treatment of waste to 
be done. 

 MRF sanctioned in every ULB and construction 
work under progress. 

 46 open dumps removed. 
 No legacy waste within 1 km from the banks of 

river Ganga. However, for accumulated legacy 
waste in Prayagraj, Kanpur and Varanasi 
tenders for empanelment of agencies for work 
of bio-remediation of legacy waste were 
floated.  

 In Swachh Sarvekshan 2020, the 3 Best Ganga 
Towns in different population range are from 
U.P i.e Varanasi, Kannauj and Bithoor. 
 

Strict enforcement for plastic ban in the State. 126 
tonnes of banned plastic seized in the ULBs along river 
Ganga and penalty of Rs.1.27 crore imposed. 

10. Clearing old 
legacy waste 
dump sites 

Dept.of 
Urban 
Development, 

U.P Jal 
Nigam 

Partially Complied  
 
Delay due to tendering process. 
 

For accumulated legacy waste in Prayagraj, Kanpur 

and Varanasi, tenders for the empanelment of 

agencies for the work of bio-remediation of the legacy 

waste were floated by Jal Nigam Uttar Pradesh on 4th 

November 2019 and refloated on 7th February 2020. 

Work was expected to commence after monsoon 
season. No further progress reported by U.P Jal 
Nigam. 
 
Details of few legacy waste dumpsite is given below: 
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S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

S.No. City Quantity Status 

1. NOIDA-
Sector 54 

1.0 Lakh 
tonne 

Completed 

2. Prayagraj 0.1 Lakh 
tonne 

Completed 

3. Meerut 3.0 Lakh 
tonne 

Completed 

4. NOIDA 
Sector 145 

2.77 
Lakh 
tonne 

1.02 lakh 
tonne 
remediated. 
Remaining 
is under 
process 

5. Agra 8 Lakh 
tonne 

5 lakh 
tonne 
remediated. 
Remaining 
is under 
process 

6. Mathura 0.11 
Lakh 
tonne 

Completed 

Disposal of Legacy waste in the State is proposed to be 
done by April, 2022. 
(Refer Annexure III) 

11. Preventing 
and 
regulating 
illegal sand 
mining 
 

Mining 
Department 

Partially Complied 
Enforcement (Feb,2020-upto Dec,2020) 
Number of raids                            = 14335 
Number of FIR lodged                  =     532 
Number of complaint lodged      =   1718 
Compounding amount                  = 60.73 crore 
Integrated Mining Surveillance System (IMSS) rolled 
out in the State. Geo fencing and PTZ cameras 
installed in mining areas. 
310 weigh bridges installed in mining areas and 
integrated with State Command Centre. 
(Refer Annexure V) 

12. Steps for 
conservation 
of 
groundwater 
particularly 
with 
reference to 

District 
Administrati
on/ 
CGWA 

Partially Complied 
 State Govt. notified the Uttar Pradesh Ground 

Water Management and Regulation Act,2019. 
 Rajya Sanrakshan Bhoojal Mission started in 

2017-18.Under this mission, progress of some 
major works are given below (upto 
September,2020): 
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S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

critical, semi-
critical or 
over-
exploited 
areas 

Name of the Structure Target Progress 

Check Dam 4458 2487 

Pond 
rejuvenation/construction 

66179 28982 

Farm pond 183726 169793 

Distribution of 
Drip/Sprinkler System 

203258 92705 

 
The Minor Irrigation Dept. had constructed 5884 check 
dams and 779 ponds and the target for 2020-21 is 
construction of 183 check dams and 116 ponds.  

13. Restoration 
of water 
bodies. 

District 
Administrati
on 

Partially Complied 
 State has 7 wetlands listed as Ramsar Sites of 

International importance.  
 The Environment, Forest and Climate Change 

Dept. of Govt. of UP has identified 226 
potential wetlands existing within 10 kms of 
Ganga river and prepared a project for 
conserving and sustainably managing these 
Gangetic Floodplain wetlands in the state. This 
project sanctioned by NMCG.  

14. Monitoring 
and 
displaying of 
water quality 

CPCB/UPPCB Partially Complied 
UPPCB regularly monitoring the water quality of river 
Ganga at 32 sampling points. Monitoring reports 
available on UPPCB website. 

15. Closing, till 
compliance, 
all 
establishme
nts near 
river banks 
being run 
without 
necessary 
STPs and 
compliance 
of 
environment
al norms. 

UPPCB Partially Complied 
During Dec, 2019-April 2020, 75 GPIs were found 
defaulting. UPPCB had issued show cause notices 
against 45 GPIs and closure order against 4. 
As per the meeting on 4.2.2020, it was reported that 
action has been taken to close 137 establishments 
which are running without necessary STPs/ treatment 
facilities. EC to the tune of Rs19.59 crores was 
imposed out of which Rs 8 crores has been realized 

16. Public 
awareness 
and 
involvement 
for 

Dept. of 
Urban 
Developmen
t 

 Not Complied  
(Public awareness programmes could not be 
conducted due to covid-19 pandemic and lockdown in 
the last 3 months) pertaining to U. P. Jal Nigam. 

11



S.N
o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

prevention 
and control 
of pollution 
of Ganga. 

17. Afforestation 
and setting 
up of 
biodiversity 
parks. 
 
CPCB may 
take further 
action to 
finalise and 
circulate 
Guidelines 
for 
Biodiversity 
parks 
expeditiously 
which may 
be complied 
with by the 
concerned 
States and 
status of 
compliance 
included in 
the reports 
to be filed 
before this 
Tribunal. 

Dept. of 
Environment
, Forest and 
Climate 
Change, UP. 
 

Partially Complied  
 
Project on Biodiversity Parks with estimated total cost 
32381.755 lakhs submitted to NMCG.  The NMCG 
showed its limitation to fund the project and also 
made certain observations regarding the location of 
identified sites and costs involved through letter dated 
13.05.2020.  
 

In July, 2020 the State planted 25 crore seedlings and 
the entire exercise was coordinated by Department of 
Environment, Forest and Climate Change, Government 
of Uttar Pradesh. 
 

The Environment, Forest and Climate Change Dept. of 
Uttar Pradesh has identified the sites for development 
of Bio-diversity Park in 25 districts in the main stem of 
Ganga and in 2 districts in Yamuna covering total area 
of 3591.984 hectares. The project proposal is being 
revised as per the guidelines of CPCB and will be 
implemented if NMCG approves the projects along 
with its funding. 

18. CPCB and 
SPCBs may 
periodically 
undertake 
biological 
assessment 
of Ganga. 
NMCG and 
States 
concerned 
may depict 
biological 

CPCB/UPPCB
/ U.P Jal 
Nigam 

Partially Complied 
Water quality report of Ganga available on UPPCB 
website. Biological assessment of Ganga not yet 
started.  
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o. 

Directions 
by Hon’ble 

NGT 

Concerned 
Department 

Compliance Status 
January,2021 

diversity of 
Ganga in 
public 
domain 

19. Slaughter 
houses 
discharging 
waste into 
rivers 

UPPCB 35 Slaughtering units are under operation. 25 units 
discharge their treated effluent as per norms on land. 
10 Units discharge their treated effluent as per norms 
into different drains which ultimately meets either 
river Yamuna/Ganga through tributary rivers. List of 10 
number slaughter units is attached. 
(Refer AnnexureIII ) 

20. Meetings at 
the level of 
Chief 
Secretary in 
this case 

Chief 
Secretary,UP 

Meeting held on 2.12.2020. (For details refer 
Annexure I) 

 

III. RECOMMENDATIONS BY THE OVERSIGHT COMMITTEE 

1. Regarding chromium dump at Kanpur, it has been observed that no concrete action 

regarding clearance of the dump has yet been taken. Tenders have been cancelled 

and now re-assessment study for relaxing the conditions of tenders is being done. 

Thereafter, fresh tenders shall be floated. This suggests that the removal of waste is 

delayed approximately for the next six months. The Committee recommends that 

Chief Secretary UP may personally look into this matter and a firm and quick decision 

be taken in this matter so as to ensure compliance at the earliest.  

 

2. The Committee observed that tapping of drains is being done at a slow pace. In the 

last six months, just two -three drains have been tapped. Moreover, 

phytoremediation has also not been initiated in any of the untapped drains. The EC 

of Rs.18 crore imposed earlier by CPCB on account of non-compliance of Hon’ble 

NGT order of taking interim measures have not yet been deposited by the State 

government. Furthermore, EC amount has increased due to non-compliance. State 

Government instead of ensuring compliance has been  making requests  to extend 

the timelines for completion of such works. This dilatory  approach in completing the 

assigned work seems unjustified. Chief Secretary UP may personally look into this 
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matter and ensure timely compliance.  The State has total 104 STPs out of which 66 

are operated and managed by U.P Jal Nigam. As per the report received by U.P Jal 

Nigam it has been informed that 64 are operational while 2 are not. Further, no 

information has been sent by Urban Development Department which manages the 

remaining STPs.  Department of Urban Development must submit a detailed report 

within fifteen days from today. 

 

3. It has been observed that State government has taken steps to control industrial 

effluent discharge into Ganga and its tributaries. All GPIs have been directed to 

install OCEMS along with PTZ camera with open access to UPPCB. The ETPs of 

industrial units are monitored by UPPCB at its control room in Lucknow. 

Furthermore, penalty has been imposed on defaulter units. The Committee 

recommends that UPPCB shall conduct random inspections of such units and submit  

a status report to NGT through the Oversight Committee in one month.  

 

4. The projects on sewage management of Rs. 160 Crores has been sanctioned for 

covering all the 58 AMRUT towns in State with population of more than 1 lakh. Work 

is under progress. Till date, only 2 FSSTPs could be completed which suggests that 

pace of work is slow. ACS, Urban Development must ensure that timelines are met 

and no unnecessary delays persist. A progress report in this matter be submitted to 

NGT through the Oversight Committee by Department of Urban Development within 

a month. 

 

5. The report regarding study of e-flow in rivers was expected to be received in 

Dec,2020. No such report has yet been sent to the Committee. Irrigation dept. is 

directed to submit the report at the earliest.  

 

6. Project regarding Biodiversity park is being revised and thereafter shall be sent to 

NMCG for approval. No further progress is reported in this issue so far. The 

Committee suggests that pendency on account of revision of projects is not a valid 

excuse. This project has been delayed by months now so it is recommended that 

Principal Secretary, Forest Dept. must personally look into the matter and ensure 

compliance within a month. 
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7. There is an urgent need for augmenting the treatment capacity of solid waste. the 

smaller ULBs do not have dumping grounds/processing facilities. Out of total 652 

ULBs, 70 have not been able to identify land for this purpose. It was earlier directed 

that the State Government shall inform the time frame within which MRF facilities 

i.e. 1 MRF facility per ULB will be set up for which funds were released last year.It is 

recommended that Principal Secretary, Urban Development Dept. must submit an 

action taken report in this regard within a month. 

 

8. All the above issues are serious gaps in implementation. The Oversight Committee 

recommends that Chief Secretary UP should review the progress of these issues with 

the respective departments in his monthly review meeting to expedite 

implementation. 

The Member Secretary, UPPCB is directed to send this report to the Registrar General, 

National Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble 

Tribunal with a copy to the Chief Secretary, Government of Uttar Pradesh for necessary 

action. 

 The report be uploaded on the website of the Committee.  

02-02-2021

X Anup Chandra Pandey

Dr Anup Chandra Pandey

Member, Oversight Committee

Signed by: ANUP CHANDRA PANDEY      

02-02-2021

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE      

February 02, 2021 
 

Annexures: As above 

 

Please visit our website: oscngt.upsdc.gov.in for more information. 
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Reply on Points of Discussion in OA 200/2014 “M. C. Mehta vs. Union of India” 

for meeting of Oversight Committee, NGT, UP, Lucknow scheduled on 27.01.2021 

at 11:00 am through V/C 

Sl.  Points of Discussion Reply 

1 Has there been any 

progress in removal of 

Chromium dump at Rania? 

Has CPCB calculated and 

imposed EC? 

Not related to U. P. Jal Nigam.  

2 Status of Drains to be 

tapped. Deadlines for 

ongoing work was 

01.07.2020 and for work 

not yet started was 

31.12.2020 What is 

progress so far? 

The stretch of River Ganga in UP is divided in two phases viz Phase-

I Segment B (Bijnor to Kanpur), and Phase-II Segment B (Kanpur to 

UP border). The status of I&D of drains discharging in River Ganga 

as follows: 

Status of tapping of 86 drains in Phase-I, Segment-B: - 

Sl. Description 
No. of 

Drains 

1 Drains not requiring Tapping 9 

2 Drain Tapped   32 

3 Drain to be  Covered  in ongoing Schemes 26 

4 Drain to be  Covered  in sanctioned  Schemes 10 

5 
Drain to be  Covered  in Projects Submitted for 

approval 
8 

6 
Drain to be  Covered  in  Projects under 

Preparation 
1 

  Total 86 

 

Status of tapping of 215 drains in Phase-II, Segment-B:- 

Sl. Description 
No. of 

Drains 

1 Drains not requiring Tapping 14 

2 Drain Tapped   82 

3 Drain to be  Covered  in ongoing Schemes 40 

4 Drain to be  Covered  in sanctioned  Schemes 35 

5 Drain to be  Covered  in Projects Submitted for 

approval 
20 

6 Drain to be  Covered  in  Projects under 

Preparation 

17 

 Total 215 

List of Drains Annexed. (Annexure -1) 

3 As an interim measure bio 

/Phytoremedian work to be 

started from 01.11.2019 on 

untapped drains. What is 

the current status with 

reference to this work and 

has EC imposed by CPCB 

realized? 

Not related to UP Jal Nigam. 

4 At present how many 

STP’s are functional and 

how many are non-

operational?  

The State has 104 existing STPs out of which O & M of 66 STPs are 

being taken up by UPJN. The status of 66 STPs is as follows:- 

1. Operational – 64 STPs. 

2. Not operational – 02 STPs (at Banda, 4 MLD and Loni, 30 

Annexure-2
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Sl.  Points of Discussion Reply 

 

 

 

 

 

 

 

 

Further, how many new 

STPs are under 

construction and what is 

the target of their 

completion?  

 

Has CPCB calculated and 

imposed EC on STPs 

which did not meet the 

timeline? 

MLD). 

To make these STPs operational, the bids received for rehabilitation 

of these STPs have been approved by State Level Technical 

Committee (SLTC) in the meeting held on 02.11.2020. LOA for Loni 

STP has been issued to M/s VA Tech Wabag Limited on 24.11.2020 

and is likely to be completed by 28.02.2021. LOA for Banda STP has 

been issued to M/s Verdhmanh Engineering Works Pvt., Delhi Ltd. 

on 25.11.2020 and is likely to be completed by 31.04.2021. 

 

The list is annexed herewith. (Annexure – 2) 

 

 

 

 

Not related to UP Jal Nigam. 

 

5 What is the present Status 

of CETPs in the state? 

Provide complete details. 

 

6 The report regarding e-

flow in rivers other than 

Ganga from IIT Delhi was 

to be received in 

December, 2020. In case, 

it has been received, 

provide relevant 

information. 

Not related to UP Jal Nigam. 

7 What latest enforcement 

has been done to prevent 

illegal sand mining? 

Provide latest data. 

Not related to UP Jal Nigam. 

8 Any action taken against 

the slaughter houses for 

discharging waste into 

rivers? 

Not related to UP Jal Nigam. 

9 It was reported that in 

Jajmau 20 MLD work has 

started. However, in 

Banther, STP is at 

sanctioning stage and at 

Unnao at project 

formulation stage. 

Compensation in this 

regard to be calculated by 

CPCB. Details required 

with reference to the three 

STPs from UPPCB. U.P. 

Jal Nigam and NMCG. 

Not related to UP Jal Nigam. 

10 Status of project of Rs. 

245 crores sent for 

Not related to UP Jal Nigam. 
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Sl.  Points of Discussion Reply 

development of 

Biodiversity parks to 

NMCG. 

11 What is the status of 

demarcation of flood plain 

zones and preventing 

encroachments on the river 

banks? Provide details 

regarding action taken for 

encroachment. 

Not related to UP Jal Nigam. 

12 What is the current status 

of FSSTP in the State? 

Letter of Acceptance has been issued for construction of 60 FSSTPs. 

Installation of FSSTPs at Jhansi and Unnao has been completed and 

construction at 54 locations is under progress. Status of 60 FSSTPs is 

as follows:- 

The State has proposed to cover all the ULBs by year 2023. 

Name of City Nos. Status 

Jhansi, Unnao 2 Operational 

Loni, Lakhimpur, Raebareli, Modinagar, 

Aligarh, Shahjahapur, Ayodhya, Shamli, 

Baraut, Hapur,Khurja, Hathras, Amroha, 

Badaun, Farukhabad, Hardoi, Sitapur, 

Bahraich, Gonda , Jhansi, Latitpur, Banda, 

Fatehpur, Basti, Deoria, Saharanpur, 

Mathura, Rampur, Mujaffarnagar, 

Lucknow, Kanpur, Agra, Meerut, 

Varanasi, Prayagraj, Ghaziabad, 

Gorakhpur, Etawah, Firozabad, Mainpuri, 

Sultanpur, Bulandsahar, Faizabad, 

Moradabad, Pilibhit, Chandausi, Orai, 

Akbarpur, Maunath Bhanjan, Mirzapur, 

Balia, Ghazipur, Chunar 

54 Construction 

started 

Pt. Deen Dayal Upadhaya nagar, 

Azamgarh, Shikohabad, Jaunpur 

4 Letter of 

Award 

issued. Work 

to start after 

availability 

of land. 
 

13 Has all the legacy waste 

dumpsites in the State 

cleared off or has the work 

of remediation initiated? 

Work on all legacy waste 

sites was to start from 

March 202 failing which 

the State has to pay 

compensation. Has EC 

been imposed? 

Not related to UP Jal Nigam. 
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Details of under construction STPs in the State     Annexure - 2 

Sl.N

o 

Activ

ity 

Name & Capacity of 

Projects/Units 

(Existing and Required) 

Expected 

Commissioning 

dates of projects 

being 

undertaken 

Present Status 

Name  Nos. Capacity 

(MLD) 

1 STPs 

& 

I&D 

etc. 

Ramna 1 50 Mar-21 93.00% 

2 Ramnagar 1 10 Mar-21 85.00% 

3 Mathura 1 30 Apr-21 82.06% 

4 Shuklaganj 1 5 Oct-21 BEP under review 

5 Unnao 1 15 Oct-21 26.50% 

6 Kanpur 1 30 Oct-21 30.00% 

7 Naini, Fafamau, 

Jhunsi 

3 72 Sep-21 37.50% 

8 Etawah 1 21 Apr-21 57.50% 

9 Kasganj 1 15 Jul-21 57.50% 

10 Sultanpur 3 17 Nov-21 24.00% 

11 Jaunpur 1 30 Oct-21 18.50% 

12 Chunar 1 0.01 Mar-21 85.00% 

13 Muzaffarnagar 2 54.5 Feb-22 5.00% 

14 Budhana 1 10 Feb-22 5.00% 

15 Baghpat 1 14 Dec-21 24.50% 

16 Moradabad 1 25 Mar-22 Land Issue 

17 Lucknow  2 40 Dec-22 (LOA Issued on 17.09.2020 but 

matter sub-judice) 

18 Bulandshahar  1 40 Dec-21 76.00% 

19 Hapur 1 30 Mar-22 40.00% 

20 Mirzapur 1 7 Mar-22 60.00% 

21 Bareilly 1 35 Mar-22 55.00% 

22 Aligarh 1 45 May-21 68.00% 

23 Rae Bareilly 1 18 Dec-21 70.00% 

24 Etah 1 24 Dec-20 96.00%  

25 Modinagar 1 20 Dec-20 90.00% 

26 Shahjahanpur 1 40 Dec-22 3.00% 

27 Lucknow 1 120 Dec-20 30.00% (As per letter no -6801 
/nau-5-2020-35 Budget/2020 
dt 31.12.2020 of Nagar Vikas, 

GoUP, Balance works to be 

funded under AMRUT, DPR 

under prep.) 

28 Jhansi 1 26 Mar-21 90.00% 

29 Kanpur 1 15 Mar-21 98.00% 

    Total 35 791.51    
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POINTS OF DISCUSSION WITH REGARD TO OA NO. 200/2014 M.C MEHTA VERSUS UNION OF INDIA 

S.No
. 

Points of discussion Current Status 

1 Has there been any progress in 
removal of Chromium dump at 
Rania? Has CPCB calculated and 
imposed EC? 

 For removal of Chromium waste dumped at Khanchandpur, Rania Kanpur Dehat, 
the funds of Rs 23.44 Crore has been released by State Government and work is 
being done by UPSIDA.   

 Tender has been floated by UPSIDA for lifting of hazardous waste to nearby TSDF 
and they have informed that they have floated tenders three times but only one 
bid was received and the cost mentioned by bidder was more than the proposed 
cost. So the tender has been cancelled. Fresh tenders will be floated with revised 
tender conditions. 

 Environmental Compensation of Rs 280.01 Crore imposed against six defaulter 
units.  

 D.M. Kanpur Dehat has issued RC against the defaulter six units.  Chief Secretary, 
Govt of UP has directed him to transfer the RC to D.M. Kanpur Nagar if property of 
defaulters are in Kanpur Nagar. 

2 Status of Drains to be tapped. 
Deadlines for ongoing work was 
1.7.2020 and for work not yet 
started was 31.12.2020. What is 
progress so far? 

As per information provided by U.P. Jal Nigam on 22.01.2020 

The stretch of River Ganga in UP is divided in two phases viz Phase-I Segment B (Bijnor 

to Kanpur), and Phase-II Segment B (Kanpur to UP border). The status of I&D of drains 

discharging in River Ganga as follows: 

Status of tapping of 86 identified drains in Phase-I, Segment-B 

Description No. of drains 

Tapping Not Required 9 

Partially Tapped 5 

Tapped 32 

Untapped 40 

A.  To be tapped in project under Construction 26 

B. To be tapped in sanctioned projects (Under 10 

Annexure-3
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tendering) 

C. To be tapped in project under preparation 4 

Total 86 

Status of progress of tapping of 215 drains in Phase-II:- 

Description No. of drains 

Tapping Not Required 14 

Partially Tapped 1 

Tapped 82 

Untapped 118 

A.  To be tapped in project under Construction 33 

B. To be tapped in sanctioned projects (Under tendering) 35 

C. To be tapped in project under preparation 50 

Total 215 

List of Drains Annexed. 

3 As an interim measure 
bio/phytoremediation work to be 
started from 1.11.2019 on 
untapped drains. What is the 
current status with reference to 
this work and has EC imposed by 
CPCB realized? 

Pertains to Urban Development Department. 

4 At present how many STPs are 
functional and how many are non-
operational? Further, how many 
new STPs are under construction 
and what is the target of their 
completion? Has CPCB calculated 
and imposed EC on STPs which did 

Status of Sewage Treatment Plants (STPs) in Uttar Pradesh 

S.N Sewage Treatment Plant in UP Number 

1 Total STP (Operational + Not Operational) 105 
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not meet the timelines? 

2 

Operational STP 100 

STP Achieving Norms 81 

STP Not Achieving Norms 19 

  

3 STP Not In Operation 5 

  

4 STP in under Construction  62 
 

5 What is the present status of CETPs 
in the state? Provide complete 
details. 

Status of Common Effluent Treatment Plants (CETPs) in Uttar Pradesh 
 

S.N CETPs in UP Number 

1 
Total CETP (Operational + Not 

Operational) 
7 

2 

Operational CETP 7 

CETP Achieving Norms 6 

CETP Not Achieving Norms 1 

  

3 CETP Not In Operation 0 
 

6 The report regarding e-flow in 
rivers other than Ganga from IIT 
Delhi was to be received in 
December, 2020. In case, it has 
been received, provide relevant 
information. 

As per information provided by Irrigation Deptartment on 15.01.2020 

Government of India, Notified the minimum environmental flow (E-Flow) at Bhimgoda 

(Haridwar) Barrage, Bijnor Barrage, Narora Barrage & Kanpur Barrage by the Gazette 

Notification no. 4009 dated 10.10.2018 

             The irrigation department tried their best to maintain the E-flow at the 
downstream of the barrages are complying the Hon’ble NGT order for maintaining 

37



minimum environmental flow (E-Flow) at Bhimgoda (Haridwar) Barrage, Bijnor Barrage, 
Narora Barrage& Kanpur Barrage  as per Gazette of India Notification. 

 
E-flow in rivers other than Ganga from IIT Delhi is to be obtained from Irrigation 
Department 

7 What latest enforcement has been 
done to prevent illegal sand 
mining? Provide latest data. 

Pertains to Mining department. 

8 Any action taken against the 
slaughter houses for discharging 
waste into rivers? 

35 Number Slaughtering units are under operation. 25 units discharge their treated 
effluent as per norms on land. 10 Units discharge their treated effluent as per norms 
into different drains which ultimately meets either river Yamuna/Ganga through 
tributary rivers. List of 10 number slaughter units is attached. 

9 It was reported that in Jajmau 20 
MLD work has started. However, in 
Banther, STP is at sanctioning stage 
and at Unnao at project 
formulation stage. Compensation 
in this regard to be calculated by 
CPCB. Details required with 
reference to the three STPs from 
UPPCB, U.P.Jal Nigam and NMCG. 

20 MLD CETP Jajmau 
 All the operational Tannery units have installed PETP. At present PETP treated 

effluent of tanneries goes to CETP of 36 MLD capacity (9 MLD Tannery Effluent and 
27 MLD Domestic Effluent), operated by UP Jal Nigam. This treated effluent is 
mixed with treated domestic effluent from STP installed at Jajmau CETP area and is 
discharged through irrigation channel. 

 For Jajmau Tannery cluster, NMCG has approved 20 MLD CETP (dilution based) as 
per NGT direction worth Rs. 554 Crore. The proposal was consented by the tannery 
association and the Government of U.P. 

 The SPV has committed to contribute Rs. 25 crore and has proposed to bear the 
estimated cost of Rs. 137 Crore for modified PETP.  Rest 392 Crores will be borne 
by NMCG. 

 SPV has allotted the work of construction of CETP to M/s VA Tech Wa Bag Ltd. after 
finalizing the tender and estimated time of completion is 24 months i.e. December 
2021 

15 MLD STP Village-Dakari, Pargana-Hadaha,Unnao 
 State board has issued Consent to Establish (CTE) to U.P. Jal Nigam, Unnao for 

installation of 15 MLD capacity SBR technology based STP at Village-Dakari, 

Pargana-Hadaha, Tehsil and District-Unnao under Namami Gange Programme.  
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Presently STP is under construction and completion period of this STP is October, 

2021 as information provided by U.P. Jal Nigam, Unnao.  

5 MLD STP Village-Katari Peeperkheda, Gangaghat, Shuklaganj Unnao 
 State board has issued Consent to Establish (CTE) to U.P. Jal Nigam, Unnao for 

installation of 5 MLD capacity SBR technology based STP at Village-Katari 

Peeperkheda, Gangaghat, Shuklaganj, Tehsil and District-Unnao under Namami 

Gange Programme.  Presently construction work of STP is not started due to land 

dispute. Completion period of this STP is October, 2021 as information provided by 

U.P. Jal Nigam, Unnao. 

10 Status of Project of Rs.245 crores 
sent for development of 
Biodiversity parks to NMCG. 

Pertains to SMCG/ Environment, Forest and Climage Change Department. 

11 What is the status of demarcation 
of flood plain zones and preventing 
encroachments on the river banks? 
Provide details regarding action 
taken for encroachments. 

As per information provided by Irrigation Deptartment on 15.01.2020 

Notification for Flood Plain issued by UP Government wide No.-164/2020/2031/20-27-

SI-4-07 (NGT) /16TC, dated 04-09-2020.    

Flood Plain demarcation on Ground is in progress.983 No. Pillars have been Constructed 
and fixed as flood plain zone boundry pillars. 

12 What is the current status of 
FSSTPs in the State? 

 

13 Has all the legacy waste dumpsites 
in the State cleared off or has the 
work of remediation initiated? 
Work on all legacy waste sites was 
to start from March 2020 failing 
which the State has to pay 
compensation. Has EC been 
imposed? 

Legacy Waste Treatment : 

S.N. City Quantity Status 

1. Noida-Sector 54 1.0 Lakh Ton Completed  

2. Prayagraj 0.1 Lakh Ton Completed 

3. Meerut 3.0 Lakh Ton Completed 

4. Noida Sector-
145 

2.77  Lakh Ton 1.02 Lakh Ton remediated. Remaining 
1.75 Lakh Ton under process.  

5.  Agra 8 Lakh Ton 5 Lakh Ton waste remediated.  
Project completion by December 2020 

6. Mathura 0.11 Lakh Ton Completed 

Disposal of Legacy waste in the State is proposed to be done by April, 2022. 
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                                                                                             Meeting No. 98   

 

MINUTES OF MEETING OF THE OVERSIGHT COMMITTEE, NGT UP LUCKNOW,  

HELD ON 27.01.2021 AT 11-00  A.M  

REGARDING O.A NO. 200 OF 2014 IN RE: M.C. MEHTA VS. UNION OF INDIA AND ORS  

THROUGH VIDEO CONFERENCING 

 

*** 

 

 Present:  Hon’ble Mr Justice SVS Rathore , Chairman 

   Hon’ble Dr Anup Chandra Pandey, Member 

 

Other dignitaries present: 

1. Shri Ajai Sharma, Chief Environmental Officer, UPPCB 

2. Shri Susheel Kumar Patel, JMD, UP Jal Nigam 

3. Shri Ajit Vidyarthi, Professor, CPCB 

4. Shri Devendra Mathuria, Executive Engineer, NMCG 

 

 

 Meeting was held as scheduled.   

 Various issues as pointed out in the orders of Hon’ble National Green Tribunal passed in 

OA No. 200/2014 in re: M.C. Mehta vs.  Union of India & ors, were discussed and status of the 

action taken by the concerned authorities in compliance of the orders reviewed.  

 Point-wise compliance status in the matter is as follows: 

 

Sl 

No. 

Issues/points of discussions  Decisions taken by the Committee 

 

1. Review of progress of compliance of  

of all on-going projects relating to 
sewage treatment and other 
projects to be completed by 
31.12.2020, failing which 
compensation will  have to be paid 
in terms of aforesaid orders apart 
from action to be against the erring 
officers.  Hon’ble National Green 
Tribunal had also directed that 
interim remedial measures have to 
be adopted and in case of default, 
compensation has to be deposited 

 It was mentioned by JMD, U.P Jal Nigam that 

in Phase-1 Segment-B (Haridwar to 

Kanpur),the status of 86 drains is as follows: 

Do not require 

tapping 

9 

Partially tapped 5 

Tapped  32 

Untapped 

a. To be tapped 
in project 
under 
construction

40 
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after 01.11.2019 in terms of order 
dated 22.08.2019.  
Central Pollution Control Board 

(CPCB) has been directed to make 

necessary calculations within one 

month and raise the demand to the 

Chief Sectary, Uttar Pradesh who 

has been made accountable for 

personally ensuring compliance of 

the orders. 

 

- 26 
b. To be tapped 

in 
sanctioned 
project  - 10 

c. To be tapped 
in project 
under 
preparation- 
4 

  

The revised timeline for tapping of these 

drains is as follows:  

 (21- Drains by June,21 

01- Drains by Jan,22 

04- Drains by Mar,22) 

 
Status of 215 drains in Phase II 

Do not require 

tapping 

14 

Partially tapped 1 

Tapped  82 

Untapped 

a. To be 
tapped in 
project 
under 
construction
- 33 

b. To be 
tapped in 
sanctioned 
project  - 35 

c. To be 
tapped in 
project 
under 
preparation- 
5 

118 

 

 
The revised timeline for tapping of these 

drains is as follows:  

      (22- Drains by Dec, 2020 

       12- Drains by  Sep, 21 

       13- Drains by  Mar, 22) 
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Every effort is being taken to complete the 

projects as per scheduled timeline. 

Urban Development Dept. has not complied 

with the timeline for remediation of 120 

drains. Till date, 158 drains are untapped 

and bioremediation has taken place only in 

Prayagraj,Kanpur and Varanasi as per the 

last available information.  

Further, Dr. Vidyarthy informed that EC of 

Rs. 71.40 crore imposed for the period 

July,2020 to 21.12.2020 on untapped drains 

@ 10 lakh per month. 

On incomplete STP works (44 in no.), EC of 

Rs. 26.4 crore is imposed for the period July 

2020-Jan 2021. 

The Department of the Urban Development 

is directed to ensure compliance of the 

orders of Hon’ble National Green Tribunal as 

the earliest. 

2. Hon’ble National  Green Tribunal 

has directed the State to take 

further steps as follows: 

 The State was directed to install 

ETPs/CETPs/STPs and ensure their 

proper functioning to prevent 

discharge of Industrial Effluents in 

River Ganga and its tributaries.   

 Executive Engineer, NMCG reported that in 

Jajmau 20 MLD CPTC work has started and 

30 percent work is complete.  NMCG has 

sanctioned both the STPs viz. Banthar, and 

Unnao. 

The Committee directed CPCB to calculate 

compensation and send notices.  

 

3. Hon’ble National Green Tribunal has 

directed that treated sewage and 

sludge has to be used as manure 

and for septage management.   

Usage of treated waste water, of 

sludge manure and setting up of 

bio-digesters and septage 

management 

 a) A project of Rs. 160 Crores has been 
sanctioned for covering all the 58 
AMRUT towns in State with population 
more than 1 lakh. 

b) The State has set up Faecal Sludge and 
Septage Treatment Plant (FSSTP) in 
Jhansi and Unnao. 

c) For remaining 54 towns, tender has 
been finalized and work is in progress. 
For remaining 4, land issue has been 
resolved and soon LOA shall be issued.  

The Committee was of view that Urban 

development Dept. must  submit the latest 

compliance status alongwith the timelines in 

this regard. 
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4. Hon’ble National Green Tribunal has 

directed demarcation of flood plain 

zones and preventing encroachment 

thereof. 

 

 Compliance report submitted by Irrigation 

dept. on 27.1.2021 revealed that notification 

for Flood plain issued by UP Government 

vide no. 164/2020/2031/ 20-27-SI-4-07 

(NGT)/16TC dated 04.09.2020.  

Flood plain demarcation on ground is in 

progress . 983 pillars have been constructed 

and fixed as flood plain zone boundary 

pillars. 

5. E-Flow in rivers  For ecological flow, the notification dated 

9.10.2018 in river Ganga from Bhimgoda 

Barrage (Haridwar), Bijnore Barrage and 

Narora Barrage is being complied with. 

 

6. Chromium dump at Rania and 
Khanchanpur Village, 
Kanpur Dehat and Rakhi 
Mandi, Kanpur Nagar. 
 

 As far as Chromium dump at Rania is 

concerned, a decision regarding easing the 

conditions of tender has been taken in the 

meeting held by Chief Secretary on 

4.12.2020. Suggestions are invited from 

experts from NEERI Nagpur and 4 IITs on the 

conditions for agencies/firms who will bid 

for the tender. A report from all the said 

institutions in this matter and accordingly 

tenders shall be floated afresh. 

The Committee directed CPCB to take up this 

matter and check if the State government 

has deposited the imposed penalty. If not, 

then send notices accordingly.  

 
       

27-01-2021

X Anup Chandra Pandey

Dr Anup Chandra Pandey

Member, Oversight Committee

Signed by: ANUP CHANDRA PANDEY      

27-01-2021

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE  
January 27, 2021 

Please visit our website: oscngt.upsdc.gov.in for more information 
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